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HON'BLE MR.S.ROADICE VYICE CHAIRMAN (A).
HONYBLE DR .ASUEDAVALLI,MEMEER (3)
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(Railyay Board) Rail Bhayanj Rafi Margs
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2 The General Manager
Central Railuay'y
Chhatrapati Shivaji Temminus,

Mumbai =400 001 v'eeeusoRBspondentsil
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Perused the Rﬁ'o:j
13 None of the grounds econtainaed therein bring it
within the scope and ambit of Section 22(3)(f) AT Act

read with Order 47 Rule 1 CpC under which alone any order/

dec1sion of the Trlbunal can be reviewedil

27 In the quise of an RA applicant has sought to rearque

the entire case which is not permissible in lay3
3?,4 RA rejected%?
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